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Parties are represented by their respective counsels. Further, the arguments on

behalf of respondent are heard and continued. It is pointed out that during the course
of argument, certain documents are filed. As per the PCS representing the petitioner,

such document cannot be brought on record til] their admissibility is decided. PCS

propose to file formal objection on behalf of the petitioner on the admissibility of

such documents. Hence, liberty is granted for filing objection/rebuttal document, if

any.

The matter be listed on 08.12.2017.
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H.P. Chatdrvedi,

Member (Judicial)
Typed by: .

Kavya Prakash Srivastava
{Stenographer)

Dated:13.11.2017
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